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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

in 
ui. iau. 323/88 

DATE OF DECISION7 °Q 

Vasant Modi 	 Petitioner 

Mr.K.S.Jhaveri 	 Advocate for the Petitioner (s) 

Versus 

General Manaqer,18.R1y.Bqmbay &Q 	Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hori'ble Mr. V.Radhakrishnan : Member() 

The Hon'ble Mr. Laxrnan Jha 	: Mernber(J) 

J U D GM E P1..!. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



:2: 	 ('UT 
Vasant Modi 
T-5 Saraswati Nagar 
society, Opp:D Cabin 
S abarmati,Ahmedabad.1 9. 	 .... Applicant. 

(Advocate: 	.Jhaveri) 

VERSUS 

1 .General Manager,Western 
Railways ,Churchgate 
Bombay. 

2 .Shri M .Ravindra 
General Manager Western 
railways or his successor 
in the office of G.M. 
Western Railway, Churchgate 
BOMBAY. 

3.Divisional Railway Manager, 
Western Railway Madodara Dn. 
Pratapnagar,Vadodara--4. 

4. Shri J.P.Bhatra 
Divisional Railway Manager 
Western Railway or his 
successor in the office of 
D.R.M Western Railways. 
Vadodara Dn .Pratapnagar 
VADODAPA.4. 	 .... Respondents 

(Advocate: Mr.N.3.Shevde ) 

0 R A L 0 R D E R 	Date: 16.7.1928. 

CP/1/97 in (i/323/1988 

Per: Hon'ble Shri V.Radhakrishnan : Member(A) 

Mr.Shevde states that the responents have 
implemented the judgmeit. Mr.Jhaveri counsel for the 
applicant is not present. Accordingly, C.P.stanc3s 

dispcsed of with liberty to the applicant to revi'e 
the same in case he has any further1  grievance. 
Notice discharge. 

(Laxman Jha ) 	 ( V.Radhakrishnan 
Member(J) 	 Member(A) 

npm 



~--- -k- - 

I. 

26-10-98 

05.05.99 

..A./36/93 in op/1/97 in 
JV323/83 

	

Office Report. 	 ODE R 

	

- ---- 	 ---- ---- 

tis RA may be treated as 4A 
restoration. 

In view of the affirthation mad• by the 
a.:licant that the regoondents have n0t 

Ij implemented the judrnent passed in O4T323/8 
dated 3.3.94 the order passed inCpdated 
16.7'498 is recalled and the same rìay, oe 

H 	 - 

revived. 'Notice may be issued to the 
1° 

J !respondets.returnab1e on 26.10.98. 
jNA, is disoosed of accordingl. 

(Laxman Jha) 	 ' (i. Radhakri shnan) 
I Member(j) 	 Member(A) 

4 

H Jaab 	•'• 

- 	 I/638/8 has already been disposed 

	

c 	
- of o .22-9-98. 

i 

(p.c. Kannan) 	(V.Radharishnan) 
P 	.. 	 Mether. () 	 Mernbe.r, 

' r\ .c- 	' Cf 

/ 	) 	
Pt. .r 

.. .................. 

At the request of Mr. Ranan behaf 

' 	

- 	

of Mr. 	veri.the tJ.rne.is  granted for - filiQ 

. rejoinder. Adjouraec1ôO5.O7.9......... 

- 	 . 	 • 	 .,•. 	•. 	 • 	 1: (P.c. Kat-inari) 	. 	 (V.Radhá)çrjsnan) 
Menter 	 Member (A). 

1,mb 

I 



.99 

23.7.99 

3.  
Office Report. 	 O R L) E R 
----------- -- 

At the request of Mr.Rana 0:. behalf 

f'Mr.Jhaveri, djourned to 23.7.99. 

ari (.Raba]rihnar) 
116rrfer(J) Mernher(A

kk 

 

Division Bench matter, adjourned to 
4.8.99. 

I 
(A.s.sanghavi) 
Member(J) 

nkk 

4.1.99 
	 Heard Mr.Jhaveri and Mr.Shev3e. 

3udgnent reserved.. 

L 
(p.c.Kannan) 	 (v.Radhakrighrian) 

Member(J) 	 Merher(A) 

nkk 
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To be referred to the Reporter or not 

Whether their Lordships wish to see the fair copy of the Judgment? 

Whether it needs to he circulated to other Benches of the 



hri Y.T.Modi, 
Saraswati Nagar. 

Societ, Opp.D Cabin, 
S(ab4-AjM.a+Ll, t- rn, A 	-1 h-1 10 

11 
- A 	h­+ 
.2  IPPI  

Advocate: tvir.K.Slhaveri 

Versus 

I. .J (.--.1 ! 
i  i( .ii.iaviaflai 

Western Railway, 
Churchgatc, Bombay. 

Shri M.Ravindra, 
Genera! Manager, Western Railways 
Or his Successor in the office of G.M., 
Western Railway, Churchgate, 
Bombay - 

1)ivisiona! Railway Manager. 
Western Railway, Vadodara Divn.. 
Pratapnagar, Vadodara-4. 

Shri J.P.Bhatra, 
...W4 uiviiuiiai aiway lvIai!agei, 

Western Railway or his 
Successor in the office of 
D.R.M.Western Railway, 
Vdodara DnPratapnagar. 

(Advocate: MLN.S.Shevde) 

Respondents 

J U1)G.\!E\ 1' 
C.P.No.1/97 in OJ323/8S 

Date: 

Per: lion' ble Mr. Y,R!dhakrisbnan 	Nlemher(A) 

It is seen that the judgment of the Tribunal in OA/323'88 is 

dated 3.8.94 and Contempt Application has been registered on 

1.1.97. As pointed out by the respondents - the C.P. is liable to he 

El 
	 dismissed on the ground of delay only. However, it is seen thai even 

0 
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$ on merits Contempt Application is not maintainable inasmuch as the 

applicant 	has 	not pointed 	out 	any lapse 	on 	the 	part ot the * . 
Respondents in not 

. 
implernentmg the judgment of the tribunal dated 

• 3.8.94. 	If 	the applicant 	has 	got 	any 	grievance 	regarding 

seniority/promotion, he is free to reserve the legal remedy as may be 

available. In so far as the CP is concerned, it is not maintainable and 

disposed of according!. Notice is discharged. 

45L 
(P.CKannan) (V.Radhakrislman) 

Member(J) Meinber(A) 

aab 

p.  


